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6 |12.12.89 It has been stated on behalf of Mr,P.K.Misra,learned
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Counsel for the Petitiomer that Mr.,Misra has been ailing
and he is not able to attend the Court. The case is adjourned

to 10th January,l990 for hearing,
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. None appears for the applicant on repeatad

calls, Mr, L.Mohapatra, ledarned Standing Counsel for

the Railway Administration is present. The application
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is dismissed for default,
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